PASSED BY THE LEGISLATIVE Couxcrr, op Inpry.
'(Received the assent of the Governopr General on, g, 29th June 1860.)

i At for the establishment and maintenance
A”M e settlement of Boundary Disputes in
8 ' Y
8

% WHEREAS 1t is desirable, With‘ a view to the better
H landed property,

of Boundary I, arks, and for Jacilitat.
the Presidency of Fort Saint George.

definition and security of
the prevention of encroachments ang dis-
‘ putes, and the identification of lands assessed to, or exempt-
ed frolﬁ, the public revenue in the Presidenc

y of Fort Saint George, that provision
ould be made for the establishment and ‘maintenance of permanent marks to

 ditinguish the boundaries of fields, holdings, estates, and villages, and for facili-
’ .taﬁng the settlement of Boundary disputes and claims ; Tt 1s enacted as follows :—

b pramble.

.

._;;lsg;pgal of Act XX of I Act XX of 1855 1s hereby - repealec
185, S c s

I Tt'shall be lawful within the said Presidency for a Collec(t}m;l oft OI;M;(I .
4 ibo Cllior g, to fix Revenue, or person exercising the powers of Collector,

‘ ny other
b dies of filgs ge, ficer, and also for any ot
Lty e &3; erz“i); for any Revenue Settlement O )

' to clear bounda-

» he purpose, when-
; : ' the Government for t ,

4 rtzilﬁnﬁgl?xgd?rrym ity N appomil;ed 1z’yopinion that such demarcation is neces-
& marks, &c.  ayer he may be ol - ' : etuating
E Uy for the Prevention or adjustment of disputes (or for conduc.tmg Fgglld)zrioldinﬂ SE:
| Moy o 3 settlement of land-revenue), to fix the bouidj:?f}jeo ﬁeld };oldingyoor
fSStateg . : er or occupal )

oty Villages, ang to require the own : ' o clear the
] Zﬂate’ or the hgad,mah (by W%latever name designated) of th: Vﬂli'gsx’nt and main-
- Doy, : ‘with jungle, and also to set up, form,

k G B Ty line where overgrown with jungie,

asmay
] er and manner, 3
® : and in such numb

, ; OHndaIy marks, of suQ11 materlals, and

a

be.

&
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be determined by such Officer under the direction of the Board of Revenyg : ¢ |
the Director of Revenue Scttlement, as the case may be, tobe sufficient, tq 3(191* e |
cuish the limits of the ficld, holding, estate, or village. ‘S‘ﬂln; b
further be la\.vful for such Officer aforesaid to cal] e : }
owners or occupants of lands about to be .Sur‘?eyed the e

' y and o

owners or occupants tore- . s 3 o
gister and produce title also on all persons claiming to have any Tights or intey !
deeds before survey. in such lands, to register the rights, and titles exerq §§th
Se < ¥

o

.

claimed by them in the lands, and to produce before him for inspectigys- . &
ang

registry all grants, title deeds, and other documents connected with their claigidl

IIT. It shall

Collector to call upon

" IV. Any occupant Or owner of land or other person whose attendap,, "~
pqnalty for_owner e, mMaybe considered mnecessary for the purposes of this Acte :
refuing O g b mon  WhO, On being summoned by such Officer aforesaid, Shaﬁ 1
making false statement, &c. - pefuse or fail to attend at. the demarcation, meammmeng 3
lding, or estate, or for the determining and markiﬁg

or assessment of his field, ho
d registry of his rights and. clajy,

the village boundary, or for the investigation an
in relation to such holding, estate, or property, or for the investigation and dete. |
mination of any boundary—and any person who shall wilfully make any false state- &

ment, or shall wilfully refuse or neglect; when called upon, to give any informanoy &
in his power with respect to a boundary under enquiry—shall be liable, by order
of such Officer aforesaid, to 2 fine not exceeding fifty Rupees, to be levied by &
warrant under the hand of the Officer imposing it, in'the same manner s a fine |
agistrate for a misdemeanor, and with a like alternative of |

imposed by a M
imprisonment in default, as defined in-Act IT of 1839.

.V. When a survey is in progress notices shall be served on the perso

Servios: of .+ notices - on | OWIINE O occupying the fields, holdings, estates, O villages %
. owners and occupants.. . concerned, requiring them to clear the boundaries, and 10

set up, form, or repair, Or to render such aid and labor as may be necessuy @ :

of the Government Officers, such boundif
and in the event of ‘“Ch
a consf”

pof |

form or repair under the supervision
mark’s as may be required, within a reasonable time;
persons not being found in their village, the notice shall be posted in

cuous place in, the village, which shall be’ held to be a sufficient servic®
ants Were W

_withstanding it may afterwards appear that the owners or occup
- ngrrectly named or designated in the said notice. L :
\ v B
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A : I of the owners or occupants of the ficelds, holdings, estates,
R - il or villflges complying with such requisition, the said Officer
! o Ogrﬂgf may give directions for the erection and repair of the ne-
0ot the €2 cessary Boundary marks, the cost of which shall be equi-
owne’® o]y apportioned on the fields, holdings, estates, or villages
. rve t0 distinguish, and shall be charged to the persons possessing a
ey ip or occupancy in such fields, holdings, estates, or villages, in
Officer aforesaid may consider just, and shall be levied in

il dcfault

2 jmer as arTears of land revenue.
b canle m ‘ )

- cuch owners or occupants of any fields, villages, holdings,
; Pp—— 'or estates, may generally signify their wish for the Boundary
bt when

g ¥ require e¥¢c-  marks 0 be erected on the part of Government and the
\ ,u@u%ﬁndary marks & ' i

qntl - cost to be charged to them, or where in arrangements for
of the general survey of a village, estate, talook, or district, 1t
1 Officer aforesaid to be desirable to undertake the demarcation

ar to suc
by the Officers of Government, the Officer afore-

15 under a uniform system ,
o without the previous notice prescribed in Section V, to the

d?'may proceed, : .

daring of Loundaries, and the erection and repair of the Boundary marks, and
ﬁ}y'-recover the cost of the same; if -unpaid, in the manner described in Section VL.
i ~ VIIL  In the case of unoccupied fields, and of ex-
' n the case of unoccu- 5 R i ; :
1 Belds &o., cost to be  tensive hills and jungles in Government lands, the cost of

@fﬁ?dto(}dvemment- marks for such fields, hills, and jungles, shall be charged

s
10 gqyemment. : - ‘

’

% P

i gistrate or person exercising Magis-

- terial powers of wilfully and without lawful excuse erasing,

BE e e, e lyan
wrks o portion of which  altering, removing, or Mjuring any Boundary marks what-

f?‘ﬁ)pm dtomformer'_ . soever, whether established under this Act or otherwise
r{“}?‘s?mg, or any survey or other marks, or any marks set up for the purpose of

e vestigation or.adjudication of disputes by an Officer of Government or any'
g;zzs zftcting under his orders, shall be ‘1iab.l'e' to a fine nct exceeding - fifty

ﬂot excezgizach mark so erased, - removed, oOr 1nJu.red, of which fine a portion
Shall L g one-hclf may be awarded to the informer, and the remainder
foo argeable with the cost of restoring the mark; the fine to be levied
ode prescribed above in Section IV. Provided

IX Any person convicted before a Ma

Pmnm i in the m
B t};' always that a Magisteria,l Oﬁ.icc; sh‘fxll have power to impose
e is Clause only to the amount 10 which he is competent to fine in

‘ _, misdemeanors
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: : : er it may-n :
misdemeanors under his general powers. Whenev ¥ Not hg

pOS&‘ =

: : rased, altered W, -

Costs how tobe recover- 10 detect the person W Ue A k : remOVQ (]li [
ed when offender is not injured »such boundal‘y Oor Survey marks, the Oﬁic s
known or unable to pay ,

; e g8
the fine. - aforesgid may give directions for the ~restorat10n or reﬁ_ ;
of the marks, and may order the cost thereof FO be charged to the. Own rsa; “ |
occupants of the adjacent lands’ in such; share's as mayt "ailleazht? hin, o B

or apportioned among the Ryots of the village in propor i;) : 9 de%r lanq w b
ment, as he may consider just a‘nd}equitable, the same to 5, e‘we In the
prescribed above in’ Section V1.

J

X. If the parties interested in boundaries under dispyte are desir,

p us thaf
: the matter shall be referred to the final decisign of o, -
Application for reference
to arbitration.

more arbitrators, they may apply in Wx.'iting to the Seig
ment or other Officer aforesaid either in person or by their agents ¢ i aHy
. authorized on their behalf, and the Settlement or other Officer aforgsaid-,shm{?

‘proceed to dispose of the case as hereafter provided. 24

i (F 5
I

1Y
*

’partiesiﬁigﬁéﬁ 4
manner as may be agreed upon between them. If the Parties i
cannot agree with respect to the nomin '
trator or arbitrators, orif the person or perso
accept the arbitration, and the parties are d
made by the Settlement, or other Officer
arbitrator or arbitrators._'

XI.  The arbitrator or arbitrators shall be nominated by the

Nomination and ap-
pointment of arbitrators.

ation of the yy;
ns nominated by them shall reﬁlsétf) 4
esirous that the nomination shall, §
aforesaid,’ such Officer shall appoint the ;

- XII.  Where an equal number of arbitrators

Majority of arbitrators Side, they shall collectively
to rule the decision. »

shall be appointed on each

appoint  another arbitrator to |
act with them, or in the event of their not agreeing or

further'arbitrator, he shall be appointed by the Settlement f
ald—and in all matters the majority shall rule the decison. |

tailing to appoint such
or other Officer afores

57+ XML . The _Settlement or other Officer aforesaid shall, by an order under |
. Order of reference, ?ﬂs S.igna,ture, refer to the arbitrator or arbitrators the mat_tel\i 3
g ; o ~-An dispute which he or they may be required to deternize
And shall fix such time a4 he may think reasonable for the delivery. of the awad,
the time 0 fixed heing snec: ‘

X1v. Whe



ACT No.: XXVIIT or 1860,

(Vhen @ reference 1s made to arbitration by an order of‘ the Setgfe.
Q-

f 2l
jil" i ment or other ,Oﬁ‘i‘cer, such- Officer -shall furnish the arh;
s C, 5 ~ o Ky n
| bi{rﬂf"’?nff)%““mn' trators, or so far as may be in his power procure for them
h \'.‘- ‘ 1 . L oy N N ¥ y
| ke ation which his records or those of any public department may afford

ith the subjfect of enquiry; Te shall, on the application of the
arb1tratoxrs, summon any. witnesses whom the arbitrators
may gall for, and whom the parties may not be able to
m withgut such. process, and require the person so summoned
4ol produce before t.hem all such books, papers, deeds, writings, maps,
pring * s they shall require. Persons so summoned shall be subject to all
n ¢ of the, laws in’ force regarding persons summoned a3 witnesses
Zlocollector when acting judicially. ‘
When the afbi’gratoi‘ or arbitrators shall not have been able to com-
lete the award within the period specified in the order
Exﬁe“s;";d(.)f time for from the want of the necessary evidence or informajcion oL
od and sufficient cause, the Settlement or other Oﬁif:er aforesaid may
‘0‘ o the period for the delivery of the aW&I‘d,/ﬂ .'he shall think proper.. Pro-
ﬁnlarg ¢ an award shall not be liable to be set aside only by reason of its not
‘“‘,ded e leted within the period allowed by the Settlement or such other
| baving heg e < the award shall have been made after the issue of an

b foresaid, unless : : Vs
f;’aofgcel ath‘e Sett’lement or other Officer aforesaid superseding the arbitration and
qrder by ¢ e U e et
| eroking the institution of the enquury. ‘ |
55 o Hiinat rder ¢ fle-
)k , arbitration by an order of the Set
. XVL If in any case of ri }ferrefl(;iﬁt;r . stiantor o abiinio dal
{ f death, inca- ment or O ' LI ' + shall be lawful
_?I;aﬁ?t',.faii r%fasz% AP act 28 die. or refuse, or become incapable tQ act, 1t.s iy
B ieod, 5 fi 7th Settlement or other Officer to appomnt 2 NEW
pinted istead. or the _ , so dying, or refusing or

& ON OT PErsons

tnitor or arbitrators in the; place of the pers

er referred to arbitration shall be made,

d to the Qettlement OF other Officer-

~  XVII. When an award in any matt

it shall b submitic { the person ot persons by

j L;f; AWa,rd hOW t0 be b- . . tul‘e 0
g su ona :
der/the 1 all the proceedmgs,

Elitle ¢ resaid un .
* Offcer,” o Settlgment aforesaid v de togethernm gl i
T 7 nereof relating to the

; ’ ~ ~ s be ma ‘
8 _ whom 1t M2y 2 3 dorieh b
B L) N Ca,t e cOP‘l
%ﬁiep OSitions, and - other records, OF authenti e |
& ter, s . s
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XVIIL  The Settlement or other Officer may, on the applicatie, of g
Settlement Officer may  Party, modify or correct :an award where it appears ﬂla:r |
on application modify or part of the award is upon matters not referre t, the il
" correct an award in certain ) ‘ ; € an;

cases. trators, provided such part can be separated from t, Oth.
part and does not affect the decision on the ‘matter referred ; or where the gy,

is i_mperfect in form or contains any obv1ous~'error which can. be amendeq Withﬂut

affecting such decision.

VXIX. In any of the following cases the Settlement or other Ofy,

i rémit the aw
Towlighsto e canchd aforesaid shall have power to remit the award op any of

. Officer may remittheaward  the matters referred to arbitration, to the re
" orany of the matters re- °

~consideratjg,

ferred to arbitration, for of the same arbitrator or arbitrators upon such terms g},

re-consu\lex:a.tx_on. | - -may think proper:: (that is'to say)— |
: R R Tar oY

If the award has left undefermined some of th

e matters referred to arbity.
tion, or if it determine m

atters not referred to arbitration; t '
If the award is so indefinite as to e mcapable of execution; .

If an objection to the legality

of the award is appdrent upon the face of i
award.

e XX No award shall be liable to be set aside except on the ground of cor-

Award not o’ be  get -+ TUPHOD '.?r misconduct of the -arbltratoré. g Any application
aside exoept ,on ground of  £0 set aside an. award shall be made within ten days after
corruption.

-Application to set aside the “same has . been submitted to the Settlement or other
* the award. . ‘

. ' Officer aforesad., : i = .

=

XXI. If the Settlement or other Officer aforesaid . shall not see causeto

Boundary to be marked < Y€t the award or any .of the matters referred to. arl?imf
{00 eeoprding toaward. . tion for re-consideration in- the manner aforesaid, andifn0
application shall have been made to set aside .the award, or if the Settlement 0f
other Officer as aforesaid shall have refused such application, the Settlement ‘;f
other Officer aforesaid shall proceed to pass a decision. according to the awa" :
and after duly furnishing the parties with a copy thereof, he shall proceed w ?dﬂrizl
out the boundary in accordance therewith subject to the provisions. contam il
this Act. In every case the decision given according to the award shall be.

<XIL Whe?

el
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AV Y AR T 3T ‘

- ywhere the claims and disputes relate to'the occupancy of Ryots of
g X,\II.- o Zemindary and Proprietary lands, the consent in Writing of
_ ; éferéﬂci ;odfg::f:; rlfy  the' Settlement ‘or other  Officer aforesaid on behalf of ‘Go.
:j;:d qﬁs “occil;%’;“r;ymn & vernment andiof the Zemindarsor Proprietors interested,
; g1 " 'shifu be necessary for referring the disposal of such claims
o s 10 arbitration, and :che question of the disputed: extent of shch
> 'd1s state shall be dgtermined as between the Zemindar or Proprietor on
| ot x nd the Government on the other, the Government being represented
T éouectofa Settlement or,other Officer aforesaid. = 1 AR

Syt , SR R
3 - <xIIL  The Settlement’ or other Officer aforesaid shall not be considéred

B incompetent by virtue of his office to undertake the duty
b catflement Officer not B e . i e v I :

L et woact ssar-  of an - arbitrator in cases in which the: conflicting parties
it may be desirous to niominate him as such,

0 % = = g

S TE G

XXIV. A certified copy of every decision passed in accordance with the
iR award of arbitrators under this Act by such Officer

A

. Acertified copy of every X ; : il ]

b s passed in accord-" * aforesaid shall ‘be forwardéd by him to the Civil Conrt
~ ge with the award, J : . . .

o be fled in the Civil’ and be filed on its records.

it ayn

e

TR TR

XXV. Where the conflicting . parties may not signify their agreement to -
oo ot o orefer the dispute to the final decision of arbitrators, or
- Procedure when parties - o m. b

doutagree to refer their. - where any of the parties interested or concerned shall after

fhmm abitration, &e. due notiée fail to attend for the ‘investigation of the same,
the Settlement: or other Officer aforesaid shall proceed to investigate “the claims,
@d in the case of any party failing to-attend as: aforesaid, shall make an
| Darte investigation and after examination of the witnesses and documents
'-fhall, record his de'cision,-' and the .grounds for arriving at it, and after duly
"mfonning the parties of the same, he shall proceed to mark out the requisite
Mdaries ip accordance with the decision, which, subject to the revision of

'. e Wthority to whom the said ‘Officer is immediately subordinate, shall ‘be
"A;Jg:;l;llered as the determination of all claims and disputes until' s.sct gside | b‘y a
B decree o?a Civil Court. - An appeal shall lie to the Civil Courts from
:mollﬂ‘}:dsion by regular suit, provided it be’ i)referred .with'm two i:alehdar
| from the passing of the same. | Provided also'that it shall be lawful for
Py, -« 'the Governor in Council, on just and reasonable cause
'zllppeal b for the same being shiown, to extend the period for such
Within: such further period as may seem -proper, and an order or

' : endorsement

i

T R ST T

WS
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endorsement under the signature of one of the Secretaries to Governy,
be sufficient authority for the Civil Court to entertain such appeal

the limit above specified.

ng sh&li
bey% ‘l

XXVI. The proceedings of Officers imposing charges or fines othey g,
Procecdings of Officers Magisterial, under Sections IV, VI, VII, and IX of a.n
imposing charges or fines. Act’. shall be recorded in Writing, and -shall be subjectt
revision by the authorities to whom such Officers shall be immediately suero
dipate. An appeal shall also lie to the Board of Revenue or to the Direct, 0;
Revenue Settlement, according to the authority to which the Officer imposing'

the charge or fine may be subordinate.

’ XXVIL. Al fines levied under this Act shall be carried to the cred of

| ~ Government, except when otherwise provided.
Appropriation of fines. ;

.

XXVIOL It shall be lawful for all Officers of Survey and Ass‘essmentl
Revenue Officers, or other persons appointed by the Goven,
Officers empowered to . . o ; :
enter and examine private ment for the purpose of investigating, settling, or marking |
s : boundaries of fields, holdings, villages, and estates, o'
measuring and assessing the same, and for all persons acting in aid and unda
orders of such Officers, whenever it may be necessary in the performance of ther
duty—to enter, examine, or measure, without let or hindrance, all lands
whatever, whether such lands be the property of Government or of privae
Companies or individuals; and such- Qfficars aforesaid,” as well as workmen
or other persons acting in aid of and under their orders, are hereby indemnified
for what th’ey or any of them shall do under the proﬁsions of this Act.

XXIX. If any person shall obstruct, molest, or in any way interfere with
Punishment for obstruct- Y public, servant conducting the demarcation, measure:
ing Officers, &. ment, or assessment of lands, or performing other dutes
provided for in this Act, such person shall be liable, on conviction before s
Magistrate or person exercising Magisterial powers, to a fine nofy exceeding fiff
Rupees, or in default, imprisonment not exceeding #wo months for the first
offence, and for a repeated offence, to a fine not exceeding one hundred and
fifty Rupees, or imprisonment not exceeding six months. Provided howe®
that a_Magisterial Officer shall have power to P“ms’_
under this Clause, only to the extent to which he is emp0"

ered to punish in cases of ordinary misdemeanor, under his general pOW‘;fS{ I
. \" A
pa

Proviso.

0
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XXX. It shall belawful for the Governor in Council

t may invest s
_ toinvest any of the Subordmates of the ordinary Revenue

‘,(::‘:-L;Im(‘ in 1;110 R:

y o Survey epart- s

ne 0 ostablishments, or of the Settlement or Survey Depart-
nferred under

ments, with any portion of the powers €0

Director of Revenue Settlement, being a Sub-Col.
shall be competent to exercise
hich he shall be employed, -

et any of the powers ordinarily exercised by a Sub-Collector
provided however that such Deputy

 Director ghall only have cognl ces connected With the
duties of the Survey or the Settlement Department. In cases coming under
 Regulation IX, 1822 of the Madras Code tried before a Deputy Director under
. {his Section, -the power of control and tevision provided by Clause 3 Section
- III Regulation VIL. 1828 of the same Code shall be exercised, by the Director

of Revenue Settlement.

XXXL ' Any Deputy
lector and Joint Magistrate,

- Powers of Deputy Direc- " ; R )
ops of Revenue Settle- within the District within w

nd Joint Magistrate within his charge:
izance of cases and offen

B .

& < 3 A 5 . :

E XXXIL All Servants of the Survey and Settlement Departments shall

| Servants of the Survey. "be subject to the provisions of the said ‘Regulations IX.
1. 1828 of the Madras Code, and those

. -and Settlement Depart-
5; _mentssubjecttoRegulaﬁons 1822 and V

IX. 1822 and VII. 1828. Regulations shall’ apply 0
apply to the or

‘the Survey and Settlement
dinary Revenue Department.

-~ Departments in the same way as they

of the two preceding Sec-

XXXIIL The provisions
finally decided®as the time

* ' Two preceding Sections .
~ tc:s:spply to all pending tl0MS shall apply to all cases not
Ty of the passing of this Act.



